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NOTES OF THE REGISTRY J, 	 ORDERS OF THE TRIBUNAL 

TTmard Mr. .C.Rath, 11d. 3Lan. 

:it1: Respondents and Mr. 2.R.Routra, i 

Ojnse1 for the oetitioner. Th- filing cointer 

dated 17.3.04, they have disclosed that 

ncesary actions haT 	n taken for panent 

f eri 	rat:it jntr- 	f ai1wa' Board 

cahlishment 3erial nimber 130/00. It has 

ther been submitted that the case requires 

ting to be done by the 3ffice of FA & CAO, 

GadJn 	ac the matter 	 - 

: 	hifircation 

this intcr-zonal tra-nsactjori inv1:'o'1 .Ln 

rnattr 	iej require so-ne tii, to cco1ete 

documentation and after which pajmnent 

) ,ij•'•i 

k~~s 
4-01y 

prayed for time till 30.11.04, y which 

ndents will :iaze all eforts 

--ttl 	claim. 

Ld • C oinse l for the 

,.- 
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cz 	 A 

hrard. Accordin - ly, the 

eondents are directed to complete all. 

raalities ad make payment by 30th of 

ber, 20J4. 

2.. . - 	 of the order be c-iven to both 

1L1 	r implementation. With this 
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67 

ir 
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the 3.A. i. dispos 	of. No 


